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JUDGMENT

PROSECUTION CASE:

1. The prosecution case, in brief, is that on 26.8.2015

informant i.e the father of the victim filed an ejahar before the Officer-in-

Charge of Pengaree Police Station, stating inter-alia that on 25.8.2015, at

about B:00 p.m. his daughter suddenly got missing. She was not found

after vigorous search. On 26.8.2015, the villagers interrogated accused

Sunil Manki Mura of the same village on suspicion, where he confessed

that on 25.8.2015 at night, he took away the victim to the bamboo bush

belonging to Manchuk. He forcefully raped her and later on, murdered her

and threw her on the bank of river. Accordingly, they went to the river

bank and the dead body of Victim was recovered from the said river bank.

They immediately informed the Pengaree Police Station,

2. On receipt of the ejahar, a case was registered being
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,' ':n .r)f 4s71366(A)137lff)l3o2lzo1 of the Lp.c. against accused Sunit Manki
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,.u$'$P* 3. The case being Sessions triable, the same was committed to
the Hon'ble Court of Sessions Judge, Tinsukia by the learned J.M.F.C,,

Margherita. The Hon'ble Sessions Judge after perusal of the case-record

and hearing both sides, framed charge uls302 of the I.P.C. r/w Sec.4 of

the POCSO Act against accused Sunil Manki Mura. The charges were read

over and explained to the accused person to which he pleaded not guilty

and claimed to be tried. Later on, the case was transferred to this court

for disposal.

4. The prosecution examined as many as 11 (eleven)

witnesses. The accused person was examined u/s 313 of the Cr.P.C. The
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defence case is of total denial. The defence side did not adduce any

evidence.

5. Point for determination :-

(i)Whether the accused person on 25.8.2015, at about B:00 p.m.,

at Dibrujan, under Pengaree Police Station, have committed murder

of victim "X" daughter of the complainant, intentionally by causing

the death of victim?

(ii)Whether on the same day, time and place the accused person

have committed penetrative sexual assault to the victim, aged

about 7 years?

DISCUSSIONS, DECISION AND REASONS THEREOF:

6. First let us go through the evidence of the prosecution

witnesses.

7. PW1, Dr. Govinda Mahanta, the M.O. stated in his

evidence that on 27.8.20t5 he performed the post mortem examination

on the dead body of victim and found no external injury. However, larynx

$runO trachea were congested and contained sand and mud particles. Mouth

and thorax contained sand and mud particles. He opined that the death

was due to asphyxia as a result of ante mortem drowning. He also stated

that he cannot say whether the death was accidental or suicidal.

B. PW2, is the father of the victim. He stated in his evidence

that his daughter was 6-years old at the time of the incident. On the day

of the incident, after coming from duty, the accused took him to his house

and offered him liquor. After taking liquor heavily, he came out and

reached his house and slept in a cot. At that time, his daughter Victim and

his S-years old son were in his house. But his wife was not present; she

had gone to bring water from a little distance. When his wife returned

back home, she did not find her daughter at home. They searched for

their daughter. People gathered and all of them searched for Victim for

the whole night. During search, they found accused Sunil Manki and saw
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that his hands were stained with mud and on suspicion, when they

interrogated him, at first he denied and later on, he confessed that he had

taken the victim to the garden of Manchuk; there he committed rape upon

her, killed and threw her dead body to river Dibru. The dead body of

Victim was traced at the bank of river Dibru. Thereafter he lodged the

ejahar where he put his thumb impression. The tobacco container of the

was found in the bed of their house where Victim was sleeping. He could

identify the tobacco container as he used to take tobacco from the

container of the accused person. It may be mentioned that on opening M.

Ext.1, PW2 identified the same, which was seized from his house. He

stated that the accused confessed his guilt before arrival of the police.

9. In his cross, PW2 admitted that the accused was gheraoed

by 301a0 villagers of their village and rebuked him, Till arrival of the

police, the accused was gheraoed and he was beaten/assaulted by 213

villagers. He also admitted that almost every people of their village use to

take tobacco and the containers of tobacco are same as M.Ext.1. He

denied that M.Ext.l belongs to him, He stated that he was present at the

,,1- $Xne of conducting inquest on the dead body of the victim. He put his

(F"::"' 
,,"'::::'-_,, 

-:!^ ^ ^!^r^r :^ L^- ^..:.,^^^^ L-^[ 1.^ G^+'^^-' tr.t"-,g$ 10. PW3 Smti Sita Gurung stated in her evidence that the father

ddd$#f- of the victim, is h1 employee and they used to rlside Or..n.:

N- provided by them. She stated that the incident took place in the month of

August, 2015 at about 9:00 p.m. At that time, she heard crying of the

mother of the victim and went to the house of the informant, where she

came to know that the victim was missing. Many villagers were also

present. On that night, at about 1:00 a.m., the villagers saw the accused

coming from the side of the garden of Phukan. The limbs of the accused

were stained with mud. When the villagers on suspicion asked him, he

denied his involvement. On the next morning, they found the dead body

of victim in the bank of river Dibru and she came to know from the

villagers that the accused had confessed that he had taken victim towards
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the garden of Manchuk, committed rape upon her and after killing the

victim, threw her dead body in the river.

11. In her cross, PW3 admitted that she cannot say from whom

she came to know that the accused confessed his guilt. She denied that

there was no incident of committing rape, killing and throwing the dead

body of the victim in the river.

PW4, Sri Monu Gurung stated in his evidence that on the day

s.sr

12.

13.

of the incident, at night, at about t0llt:00 p.m., he was standing in the

field in front of his house. Then some villages came to his house and told

that Victim was missing. Accordingly, he joined with them in search of

victim but did not find her. Next day, in the morning, at about 10:00 a.m.

he heard that the dead body of victim was found near Dibru river. Then,

he went to see the dead body. The dead body was floating in the river.

The belly of the victim was swollen and he came to know from the

villagers that the villagers suspected the accused to be involved in the

crime, as on the previous night, the accused was found with mud stained

over his limbs. He stated that in the morning, accused Sunil Manki had

threw her in the river. He stated that at that time police was not present

and even after arrival of police, accused confessed his guilt again. In his

cross, he stated that the accused was found in his house and was

gheraoed by around 30 villagers.3l4 persons also assaulted the accused

and he was rebuked by the villagers.

PW5, Sri Tintush Berla stated in his evidence that in the

month of August, 20t5, one day, at about 8/9:00 F.ffi., he heard hue and

cry of the mother of the victim. He went to the house of the deceased

where he met some other villagers also. On being asked, the mother of

victim, replied that the victim was missing from home. Then, they went in

search of victim but could not trace her out. On the next day, they again

searched for victim in the garden but she was not found. Thereafter, one
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Usha informed that the dead body of victim was floating in the river Dibru.

All went there and saw the dead body. Subsequently, on the day of the

incident, during search of the victim, they found one tobacco container of

accused Sunil from the bed where the victim was sleeping. He knew that

the said tobacco container belonged to the accused person. Then, they

went to the house of the accused, but he was not available in the house.

However, he was found in Phukan's tea garden and was stained with mud.

After recovery of the dead body of the victim, on being asked, the accused

confessed that he had committed the offence. Later, police was informed

and the accused was handed over to the police. In his cross/ he admitted

that many of their villagers Consume tobacco and he also consumes

tobacco. He admitted that more than 150 villagers apprehended the

accused on the day of the incident. Monu Gurung and Sita Gurung were

also present amongst the villagers. The accused was assaulted by the

people assembled there. He denied that the accused did not confess about

committing the offence.

t4. PW6, the mother of deceased victim, stated in her evidence

lhat on the day of the incident, at about B:00 p.m., her daughter was

*t.uping with her younger brother. Her husband was at home in a

drunken condition. But she was away from home to fetch water. After

returning home, she did not find her daughter Victim, who was S-year-old

and then she raised alarm. Many villagers came and they all searched for

the victim, but she could not be traced out. On the next day morning, the

dead body of victim was found from the bank of Dibru river. She went to

see the dead body, She stated that she noticed some injuries on the

private parts of deceased Victim. Due to drowning the dead body became

whitish. On the day of the incident, at the time of searching victim, she

found one tobacco container lying on the bed where victim was sleeping

and she knows that the said container belongs to the accused person.

Earlier also, the accused used to visit her house with he said tobacco

container. People assembled there and apprehended the accused and on

being asked, the accused told that he had committed rape on the victim;

as a result, she died and threw the dead body into Dibru river. Police was

{y
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informed and they handed over the accused as well as the tobacco

container to the police. In her cross, she stated that she found the

tobacco container on the day of missing of her daughter. The container

which she found on the bed, was of 'Abir' (green) colour. She admitted

that many villagers of her village consume tobacco and they too have the

container of "Abir" colour. She admitted that the accused was assaulted

by the villagers as a result of which he disclosed that he had committed

the offence.

15. PW7, Sri Jacky PurW stated that in the month of August,

2015, one day, at about B/B:30 P.ffi., he along with other villagers went to

the house of the victim on hearing hue and cry of the mother of victim,

who informed them that her daughter was missing from her house. He

along with other villagers searched for her daughter but could not trace

her out. He came to know from the mother of the victim that accused

Sunil had taken her daughter. On the next day, at about 10/10:30 a.m.

some fishermen informed the villagers that the dead body of a minor girl

was recovered from Dibru river. They went to see the dead body. Due to

' '/ trowning, the dead body had become whitish. Later, police came and took

\ '_7 
, f 

'lfPaway the dead body. The villagers also searched for the accused and

. '*r 

I found him in the garden of Moni Phukan; the accused was stained with

3i"^C mud. On the same day of the incident, the accused confessed his guilt

^a-*O that had killed the Victim. Police came and prepared seizure list where he

S\\ti 
" 

put his thumb impression. He also stated that on the day of the incident, a

tobacco container was found by the mother of the victim, where victim

was sleeping, which was later handed over to the police. In his cross, he

admitted that he put his thumb impression on the seizure list as per

direction of the police and he does not know the contents of said seizure

list. He also stated that M. Ext.1, the tobacco container, which was seized

by police, was not the container which was found in the bed where the

victim was sleeping.

16. PWB, Sri Sanjoy Gurung stated that he does not know

anything about the incident. Police seized he tobacco container and asked
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him to put his signature on a paper. This witness was declared hostile. In

his cross-examination by the prosecution, he denied that on 25.8.2015, at

about B:00 p.m. he heard shouting from the house of his neighbour and

went there and he came to know that their 7-year-old daughter was

missing. He along with the villagers searched her in the tea estate nearby

them, but till 2:00 a.m. they did not find her. On 26.8.2015, at about

10:30 a.m. he came to know about the dead body of a child found near

Dibru river. Prior to that, at about 10:00 p.m. accused Sunil Manki Mura

was found in the tea garden of Moni Phukan and when he asked him,

accused Sunil answered that he fell in the paddy field and thereafter the

accused in front of the villagers admitted that he was involved in the

offence. He also denied that he is concealing the real fact to save the

accused person. In cross by defence, he stated that mother of the victim

told him that one tobacco container was seized by police'

PW9, Sri Tobias Aind stated that he saw the dead body oft7.

the victim, but he did not notice any injury on her persons. Police came

and prepared the Inquest Report where he put his signature. His cross is

F
;rlO".tin"O.

18. PW10, Sri Prabhu Das Bhengra in his evidence stated that

Victim was his niece. The deceased was found missing and on the next

day of missing, he along with his brother Pujmesh Soren went out in

search of the missing girl. Thereafter, he found people gathering near the

bank of Dibru river. People had apprehended the accused there and he

was assaulted by them. By that time, police came and the accused was

handed over to the police. The dead body of Victim was found near the

bank of river but he did not see the dead body. Police took the dead body.

PW11, Sri Joy Sankar Wary is the I.O. in this case, who19.

investigated this case. On 26.8.2015 at about 10:35 a.m. informant i.e the

father of the victim informed the police that his daughter (victim) was

missing, and accordingly, he entered the information in the G.D. vide GDE

No.537 dated 26.8.2015. On the same day, at about 1:30 p.m., the father

of the victim again informed the police that the dead body of the missing

(fu=R"13:;
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girl was found in Dibrujan river and the accused was apprehended by the

villagers. He immediately went to the place of occurrence and rescued

accused Sunil Manki Mura, who was being assaulted by the villagers and

he was taken to Pengaree hospital. He performed the inquest and on the

same day, at about 4:30 p.m. the ejahar was lodged. The dead body was

sent for post mortem. The house of the victim was near the place from

where the dead body was recovered. He recorded the statements of the

witnesses at the place of occurrence. The witnesses stated before him

that the accused had confessed before them that he raped the victim and

murdered her. On investigation, it was found that on 25.8.2015, at night,

the victim went missing. The mother along with the villagers searched for

the victim till 1:00 to 2:00 a.m. at night, about U2:00 a.m. the villagers

found the accused near the tea garden of Moni Phukan and his body was

stained with mud. On being asked, the accused told the villagers that he

fell at the paddy field and he also searched for the victim along with the

villagers. On the next day morning, the mother of the victim found one

tobacco container belonging to the accused at the room, where the victim

.dfWas 
sleeping and she informed the villagers. When the villagers

l' interrooaterl thp arcr rcprl he rnnfesced hefnre the nr rhlir that on the qaidItZ*I.'r. interrogated the accused, he confessed before the public that on the said

' '\0 
I night, he went to the house of the victim, to the room where her father

,tt} was steeping. Finding her father sleeping, he took the victim on his lap,

3,f,rf who was sleeping in another room. He took her from the back side of her

tdN house to the bamboo grove belonging to Manchuk Aind near the river, he

raped her and when she became senseless, he pushed the victim to the

river. On the next day, the victim's dead body was floating on the river.

He seized the tobacco container from the house of the victim. Thereafter,

he was transferred and later, S.I. Sri Sanjib Saikia completed the

investigation of this case and submitted charge sheet against accused

Sunil Manki Mura uls a571366-A1376(f)13021201 of the I.P.C.

20. In his cross/ he admitted that there were two G.D, Entry

nos. in connection with this case before filing of the ejahar. He stated that

he seized one red colour tobacco container, as given by the mother of the

victim. He also admitted that he has not sent the accused to court for
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recording his

any wearing

examination.

21.

10

confessional statement u/s t64 of the Cr.P,C., nor he sent

apparels of the victim and the accused to F,S.L for

Heard the learned counsel for the accused as well as the

learned Addl. P.P. and perused the statements of the witnesses adduced

by the prosecution and the case record carefully.

22. From the evidence of the witnesses given above, I find that

while the villagers along with the witnesses were searching for the victim

girl, at night, at about 10:00 p.ffi., they found the accused at the tea

garden of Moni Phukan. The accused was stained with mud. PWz, PW3,

PW4, PWs, PW6 & PW7 stated that the accused confessed in their

presence that he committed rape on the victim and when she became

senseless, he threw her in Dibru river. PW4 further stated that the

accused led them to the bamboo grove of Manchuk, where he committed

rape on the victim. The dead body was found floating on the river bank of

River Dibru. The accused could not show any cogent reasons as to why he

was found stained with mud at night in the tea garden of Moni Phukan.

/ {dr. is nothing to disbelieve the statements made by the PWs.

I \' ..d'
'/(.1 ';fl 23. There are no eye witnesses in this case and this court is to

jr{iad- base its judgment on circumstantial evidences, All the PWs except PWB,

..o<? v who was declared hostile, stated that they searched for the victim the
,$6{t whole night till 1:00 -2:00 a,m, All the PWs also stated that they found the

accused person coming from Moni Phukan's garden stained with mud at

the time when they were searching for the victim at night. PW2,

PW3,PW4,PW5 & PW7 stated that the accused confessed in their presence

that he took the victim to the bamboo grove of Manchuk Aind, where he

committed rape on the victim and when the victim became unconscious,

he threw her on the Dibru river, Thus, the accused made extra judicial

confession and all the above stated PWs are independent witnesses and

are reliable and trustworthy. All of them were cross-examined by the

accused, but their reliability and trustworthy could not be shaken in their

cross examination. In the case of Laveji Mona -Vs- State of Gujrat,
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AIR 1993 SC 2480, it is held that -"The accused after committing

the murder made ertra judicial confession, which was considered

reliable and trustworthy. The chain of other circumstances also

connect to the accused with the atleged crime' Hence, conviction

of accused for murder was held propen" In the present case in hand

also, the chain of circumstances are completed, as PW2, who is the father

of the victim, stated that the accused took him and offered him liquor and

after taking liquor heavily he reached home and slept on a cot. At that

time, the victim and his 5-year-old son were also sleeping in the house

and his wife was not present at home. While the witnesses searching for

the victim at night, PW2, PW3, PW4, PW5, PW6 & PW7 stated that they

saw the accused at the garden of Moni Phukan stained with mud at

around 10PM and the vctim went missing at about BPM. The accused in

his 313 CrPC statement stated that the witnesses never found him at night

in the garden of Moni Phukan stained with mud. On the next day morning

when the villagers including the above stated PWs on suspicion asked the

accused about the victim, he confessed before the villagers and the PWs

about committing the offence of rape and throwing the body to the Dibru

river. He also took the villagers to the place, i.e., the bamboo grove of
l41 

..,.{vl'anchuk where he committed the alleged rape and threw the body of the\ .\r',

,,. 
.-}d victim to river Dibru. The medical report shows that the death was due to

"^t--*O asphyxia as a result of ante mortem drowning. The M.O. as PW1 stated

*,d&Sf,' that though there was no external iniury present, but larynx and trachea

plsr were congested with sand and mud particles. The mouth and pharynx also

contained soil and mud particles. Mud and sand particles were also

present in the stomach of the victim. All the PWs before whom the extra

judicial confession was made by the accused are independent witnesses

and they gave consistent statements. They are reliable and trustworthy.

There is nothing in their evidences to disbelieve them, There are no

enmities or reasons shown by the defence due to which they may falsely

implicate the accused in this case.

The circumstantial evidences clearly established that the24.

death of the victim was caused by the accused person. The place where
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the dead body was recovered, i.e, bank of river Dibru was near the place

where the accused showed the villagers that he had committed rape upon

the victim in his extra judicial confession'

25. Though the extra judicial confession is a weak piece of

evidence, if the same is not reliable, but in this case, the extra judicial

confession can be relied upon, as all the independent witnesses stated

that the accused confessed before them and showed the place of

occurrence. All the PWs are reliable and there is no reason for giving

evidences by the above stated PWs against the accused person. Hence, in

this case, the extra judicial confession made by the accused can be relied

upon. powers of observation and powers of retention vary from witness to

witness and dimension of perception too, vary.

26. In the case of Mulk Raj vs State of U.P, AIR 1959 SC

902 The Hon'ble Supreme Court held that, "the confession will have to be

proved just like any other fact. the value of evidence just like any other

evidence, depends upon the veracity of the witness to whom it is made. It

is true that court requires the witness to give the actual words used by the

accused as nearly as possible, but it is not an invariable rule that the coutt

1 z 
.^rhould not accept the evidence, if not the actual words but the substance

r . \) $P _:..^-,/ ,\., dat were given. ..... It is for the court having regard to the credibility of the

f ' ,ff witness, his capacity to understand the language in which the accused

;{"S made the confession, to accept the evidence or not. In the

,3)" g circumstances, if the evidence of the witness is acceptable, there is no

riN reason why the extra- judicial confession made by accused could not be

acted upon."

27. The learned defence counsel stated that some important

witnesses, i.€., Moni Phukan and Manchuk Aind were not examined by the

I.O. But in this case, the production of these two witnesses could not

have materially helped or throw much light on the actual incident.

28. In the case of sharad Birdhichand sarda vs state of

Maharashtra, AIR 1984 SC 1622, Hon,ble Supreme court held that

%
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"Before a case against an accused vesting on circumstantial evidence can

be said to be fully established, the following conditions must be fulfilled as

laid down in Hanumant -vs- Sate of M.P. (1963) STR 1091

1, The circumstances from which the conclusion of guilt is to be drawn

should be fully established.

2. The fact so established should be consistent with the hypothesis of guilt

and the accused, that is to say, they should not be explainable on any

other hypothesis except that the accused is guilty.

3. The circumstances should be of a conclusive nature and tendency.

4. They should exclude every possible hypothesis except the one to be

proved and

5. There must be a chain of evidence so complete as not to leave any

reasonable ground for the conclusion consistent with the innocence of the

accused and must so that in all human probability the act must have been

done by the accused.

These five golden principles constitute the panchsheel of the proof

$6"a case based on circumstantial evidence and in the absence of a corpus
-v

deliciti."

29. In the present case in hand, as discussed above, the

circumstantial evidences and the extra judicial confession of the accused

are contemplating with each other and are complying with the above

discussed five golden principles or the panchsheel, as required for proving

a case based on circumstantial evidence and extra-judicial confession,

Powers of obseruation and powers of retention vary from witness to

witness and dimension of perception too, vary. Hence, slight variations in

the deposition of the prosecution witnesses cannot be fatal to the case of

the prosecution.

30. Though the PWs stated about the discovery of a tobacco

container of the accused from the bad where the victim was sleeping but
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the prosecution could not prove the material exhibit with that of evidences

adduced by the PWs.

Section 4 of POCSO Act, reads as follows:

"Whoever commits penetrative sexual assault shall be punished with

imprisonment of either description for a term which shall not be less than

seven year but which may extend to imprisonment for life, and shall be

liable to fine."

I find that the prosecution failed to prove that the accused

committed penetrative sexual assault to the 7-year-old victim, as in the

medical report, the Doctor (M.O.) found no external injury present in the

body of the victim. Though PW6, i.e., mother of the victim stated that she

noticed some injuries on the private parts of the victim but the same is not

supported by the medical examination report. Hence, I find that the

prosecution failed to prove the ingredients of Sec. 4 of the POCSO Act

against accused Sunil Manki Mura, beyond all reasonable doubt.

Accordingly, I acquit accused Sunil Manki Mura uls 4 of the POCSO Act for

committing the offence penetrative sexual assault on the victim on benefit

of doubt.

In his statement u/s 313 of Cr.P.C., the accused stated that

:\ 
lp' he was not found by the villagers on the night of the incident at Moni

{ Phukan's garden and he never confessed his guilt before the villagers. He

't-rp

31.

*C,4$r..
is innocent. He totally denied his involvement in this case.

From the above discussions, submission of both sides, after
,$p' 33.

going through the evidences adduced by the prosecution and materials on

record, I find that the prosecution has succeeded to bring home the

charge against the accused Sunil Manki Mura under section 302 of IPC

beyond all reasonable doubts. Accordingly, the accused Sunil Manki Mura

is convicted under the above section of law.

34. Heard the accused on the point of sentence and recorded

the same. The accused stated that he is innocent and he has not
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committed the murder of the victim. He is 23 years old and his family

consists of his mother, three minor sisters and one brother.

On perusal of it and upon hearing the Ld counsel for the35.

38.

accused, I find that the reasons attracts no benefits under section 3/a of

probation of offender's Act or under section 360 of CrPC.

36. I sentence the convict accused to imprisonment for his life

and a fine of Rs 10,000/- only in default Simple imprisonment for another

six months u/s 302 of IPC. Benefit uls 428 CrPC to be given to the

accused wherever aPPlicable.

37. The convict is informed that he can file an appeal against the

judgment and order of sentence. The convict Sunil Manki Mura be

committed to jail custody under warrant'

Let the seized articles be destroyed after due course of time.

Send a copy of this judgment to the Learned District Magistrate, Tinsukia

u/s 365 CrPC.

39. The DLSA, Tinsukia shall make necessary enquiry to provide

compensation to the next of the kins of deceased/victim girl under the

victim compensation scheme as per section 357-A of CrPC. Copy of

judgment and order to be sent to DLSA, Tinsukia, accordingly.

40. Given under my hand and seal of the court on this 10th day

of JULY, 2019.

Dictated and corrected bY me

(S.G. Bora)
Addl.Sess.Judge(FTC) No. 1

Addil."ittl8ff'{t -i-. .hrds'

ttr$:rttr

Addl.Sess.Judge(FTC) No. 1

Addilio#sgnt&t& s"o,o.. tuu,gc

4tt
10'

(S.G. Bora)

il.rgl-rltr
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A N N E X URE

PROSECUTION WITN ESSES :

i) PW1 - Dr. Govinda Mahanta

ii) PW2 - Sri Peter Soren

iii)Pw3 - Smti Sita Gurung

iv)PW4 - Sri Monu Gurung

v)PW5 - Sri Tintush Barla

vi)PW6 - Smti Rebeka Soren

vii)PW7 - Sri Jacky Purty

viii)PWB - Sri Sanjoy Gurung

ix) PW9 - Sri Tobias Aind

x) PW10 - Sri Prabhu Das Bhengra

xi)PW11 - Sri Joy Sankar Wary, S.I. of Police

PROSECUTION DOCUMENTS :

Ext.1 -
Ext.2 -
Ext.3 -
Ext.4 -
Ext.5 -
Ext.6 -
Ext.7 -

Ext.B -
M.Ext.1

dated

Addl. Sessions ludge(FTC) No.1
Margherita, Tinsukia

Addi0oilO$ht t trdem Judgr

ilarfiltr

P.M. Report

Seizure list

Inquest Report

Ejahar

Sketch map of the place of occurrence

Rough sketch map of the place of occurrence

Extract copy of Pengaree P.S. GDE No,5B1

26,8.2015

Charge sheet

- Plastic container.
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